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Mr. SPEAKER : I am not going to allow 
him. For, if I have to allow him now, I shall 
have to do it every time. If I do it once I shall 
have to do it always.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : I beg to move for leave to intro­
duce a Bill to authorise payment and appro­
priation of certain sums from and out of the 
Consolidated Fund of the State of Gujarat for 
the services of the financial year 1971-72.

MR. SPEAKER : The question is :
“That leave be granted to introduce a 

Bill to authorise payment and appropriation 
of certain sums from and out of the Consoli­
dated Fund of the State of Gujarat for the 
services of the financial year 1971-72.”

The motion was adopted.
SHRI K. R. GANESH : I introduce! the 

Bill.
I beg to movet :

“That the Bill to authorise payment 
and appropriation of certain sums from and 
out ofthe Consolidated Fund of the State of 
Gujarat for the services of the financial year 
1971-72 be taken into consideration".
MR. SPEAKER : The question is t

“That the Bill to authorise payment 
and appropriation of certain sums from and 
out of the Consolidated Fur;d of the State of 
Gujarat for the services of the financial year 
1971*72 be taken into consideration” .

The motion was adopted.
MR. SPEAKER : The question is :

“That clause 2 and 3, the Schedule 
Clause I, the Enacting Formula and the 
Title stand part of the Bill".

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause /, the 
Enacting Formula and the Title were added to the 
Bill.

SHRI K. R. GANESH : I beg to move : 
“That the Bill be passed”

MR. SPEAKER : The question is :
“That the Bill be passed” .

The motion was adopted.

12.45 hrs.

MYSORE APPROPRIATION (No. 2) 
BILL*, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : I beg to move for leave to intro­
duce a Bill to authorise payment and appro* 
priation of certain sums from and out of the 
Consolidated Fund of the State of Mysore for 
the services of the financial year 1971-72.

MR. SPEAKER : The question is :

“That leave be granted to introduce 
a Bill to authorise payment and appropria­
tion of certain sums from and out of the 
Consolidated Fund of the State of Mysore 
for the services of the financial year 1971- 
72”.

The motion was adopted,

SHRI K. R. GANESH t I introduce! the 
Bill.

I beg to movet :
“That the Bill to authorise payment 

and appropriation of certain sums from 
and out of the Consolidated Fund of the 
State of Mysore for the services of the 
financial year 1971-72, be taken into consi­
deration*'.

MR. SPEAKER : The question is :

“That the Bill to authorise payment 
and appropriation of certain sums from and 
out of the Consolidated Fund of the State 
of Mysore for the services of the financial 
year 1971-72, be taken into consideration".

The motiori was adopted.

tIntroduced/moved with the recommendation of the President.
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MR. SPEAKER ; The question is :

"That Clause* 2 and 3, the Schedule, 
Clause 1, the Enacting Formula and the 
Title stand part of the BiU'1.

The motion was adopted.

Clauses 2 and 3, the Schedule Clause 1, the Enact• 
ing Formula and the Title were added to the Bill.

SHRI K. R. GANESH : I beg to move : 
“That the Bill be passed".

MR. SPEAKER : The queition is :
“That the Bill be passed”.

The motion was adopted.

12 47 hr«.

WEST BENGAL BUDGET, 1971-72 GENE­
RAL DISCUSSION, ♦DEMANDS FOR 
GRANTS (WEST BENGAL), STATUTORY 
RESOLUTION RE : PROCLAMATION IN 
RELATION TO THE STATE OF WEST 
BENGAL AND WEST BENGAL STATE 
LEGISLATURE (DELEGATION OF PO­

WERS) BILL

MR. SPEAKER * We shall start with gene­
ral discussion on the West Bengal Budget. 
Both item* 14 and 15 will be discussed to* 
gether. The time allotted is 2 hours, with 
one hour at my discretion. So it becomes 3, 
hours. Later the appropriation will come* 
then the Statutory Resolution re : Proclama­
tion and the West Bengal State Legislature 
(Delegation of Powers) BiU. Members will 
have ample time to express their views.

SHRI SAMAR GUHA (Contai) : Will all 
these item; be taken together ?

MR. SPEAKER : 14 and 15 are taken to­
gether.

THE MINISTER OF PARLIAMENTARY 
AFFAIRS, AND SHIPPING AND TRANS­
PORT (SHRI RAJ BAHADUR): All can 
be taken together. There will be greater free- 
dorri of discussion.

MR. SPEAKER: Then we shall discuss 
all these together.

SHRI SAMAR GUHA: Discussion will 
be caramon ; voting will be separate.

MR. SPEAKER: Ye*.

D e m a n d  N o . 1 '4 -T a x b s  On In c o m e  o t h e r  

t h a n  C o r p o r a t i o n  T a x

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
7.71.000 be granted to the President out 
of the Consolidated Fund of the State of 
West Bengal to complete the sum necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March 1972, in respect of ‘Taxes on 
Income other than Corporation Tax V

D e m an d  No. 2-9-Land R e v e n u e

MR. SPEAKER : Motion moved :
"That a sum not exceeding Rs. 5.19,

54.000 be granted to the President out 
of the Consolidated Fund of the State to 
West Bengal to complete the sum necessary 
to defray the charges which will come in 
course of payment during the year ending 
the 3Ut day of March 1972, in respect 
of Land Revenue’."

D em and  N o . 2 -7 6 -O t h k r  M iscella neous  

C o m pen sa tio n s  a n d  A ssignments

MR, SPEAKER : Motion moved :
“That a sum not exeeding Rs.

22.01.000 be granted to the President out of 
the Consolidated Fund of the State of West 
Bengal to complete: the sum necessary to def­
ray the charges which will come in course 
of payment during the year ending the 3 lit 
day of March, 1972, in respect o f‘Other 
Miscellaneous Compensations and assign­
ments’.”

D em and  N o . 2 -92— P a y m en t  o f  C o m pensa­
t io n  t o  L a n d h o l d e r s  e t c ., o n  t h r  a b o l it io n  

o f  t h e  Z a m in d a m  S ystem

MR. SPEAKER ; Motion moved :
“That a sum not exceeding Rs. 

2,50,00,0(0 be granted to the President out 
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary

_________„ _________ ____________ to defray the charges which will come in
•Moved with the recommendation of the President. — : — —-  . .. ■


